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RAJYA SABHA
‘Tuesday, the 1st September, 1981/10th
Bhadra, 1903 (Saka)

The House met at eleven of the
clock. . i

[Mr. Deputy Chairman in the Chair]

RE, CALLING ATTENTION MOTION
REGARDING TIE REPORTED
IRRIGULARITIES IN THE MAT-
TER OF GANTING INCOMF-TAX
EXEMPTIONS TO CERTAIN
TRUSTS IN MAHARASHTRA AND
MALDISTRIBUTION OF ESSEN-
TIAL COMMODITIES LIKE CE-
MENT IN THAT STATE

(Interruptions)
SHRI NAGESHWAR PRASAD
‘SHAHI (Uttar Pradesh): Mr. Deputy

Chairman, we are pained to see your
conduct. ...

MER. DEPUTY CHAIRMAN: We

shall go to the questions. (Interrup-
tions).
SHRI NAGESHWAR PRASAD

SHAHI: Shameless action. No sitting,
no sitting. What a shameless action
it is. You made a certain announce-
ment in the House that today we will
discuss it. But you have changed that
decision. How can you change that
decision? You have lowered the
dignity of this House. Mr. Deputy
Chairman, you have lowered the dig-
nity of the House; you have flouted
the procedure of the House. From
the Chair you made the annouce-
ment that the Antulay matter would
be discussed here today. What are
you here for? You vacate the
Chair. . . (Interruptions) You vacate
the Chair... (Interruptions)

MR. DEPUTY CHAIRMAN: I am
ready to hear all of you.
SHRI NAGESHWAR  PRASAD

SHAHI: We do not want to hear
you,

SHRI LAL K. ADVANI (Gujarat):
‘Sir, give notice of a motion for the
suspension of the Question Hour.
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MR. DEPUTY CHAIRMAN:
hear me, Mr. Advani.
of you one by one,

You
I will hear all

SHRI LAL K. ADVANI: At the
moment it is Question Hour, I have
moved for the suspension of the
Question Hour, I have given formal
notice. .. (Interruptions) -

MR. DEPUTY CHAIEMAN: Hon.
Members are aware that affer the
Question Hour yesterday when seve-
ral Members wanted to discuss the
matter of alleged malpractices in the
distribution of cement in Maharash-
tra. I had announced that thig matter
could be discussed through a Calling
Attention Notice on September, 1,
1981, that is, today. When I went
through the papers later on, I dis-
covered that the hon. Chairman had
already admitted a Calling Attention
Notice tabled by Shri Kalpnath Rai
and others regarding the power erisis
for 1st September, 1981....

SEVERAL HON. MEMBERS: No,
no ...

SHRI NAGESHWAR PRASAD
SHAHI: This is a very lame excuse.

This is a
We do not want to

We do not want to hear.
lame excuse,
hear.

MR. DEPUTY CHAIRMAN: I will
hear all of you; I will give time for
you, Just have patience for one
minute.

1 was also informed by the Leader
of the House that at short nofice
Government may not be able to res-
pond adequately to the said Calling

Attention Notice. .. (Interruptions)
regarding cement distribution in
Maharashtra, In view of the above
factors,....

SHRI MANUBHA]I PATEL (Guja-
rat): You have agreed....

MR. DEPUTY CHAIRMAN:...I de-
cided to fix the Calling Attention re-
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garding cement  distribution in
Maharashtra for 2 September, 1981.
There is therefore no question of any
breach of faith as alleged by Shri
Advani in his letter received by me
this morning,

SHRI NAGESHWAR PRASAD
SHAHI: You made the announce-
ment after consulting the Leader of
the House.... (Interruptions)

MR. DEPUTY CHAIRMAN: I will
hear you....

SHRI NAGESHWAR PRASAD
SHAHI: You made the announce-
ment after consulting the Leader of
House and Shri Sita Ram Kesri. How
can you....

MR. DEPUTY CHAIRMAN: Mr.
Advani,

SHRI LAL X. ADVANI: Sir...
(Interruptions) I have been called. I
do not yield. Sir, you have called
me,

SHRI RAMANAND YADAV
(Bihar): This is Question Hour. You
must take up questions.

SHRI NAGESHWAR PRASAD
SHAHI: This will be corruption
‘iour. We shall discuss the corrup-
tion of Mr. Antulay. This is not
Question Hour, LT

SHRI RAMANAND YADAV: Be-
rause you come from my...(Inter-
ruptions)

SHRI NAGESHWAR PRASAD
SHAHI: No Question Hour, This is
corruption hour,

MR. DEPUTY CHAIRMAN:
hearing Mr. Advani.

I am

SHRI LAL X. ADVANLI: Mr
Deputy Chairman, Sir, under rule 267
which nays that “any Member may,
with tite consent of the Chairman,
move......” (Interruptiong)
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SHEI RAMANAND YADAV: Why
have you allowed him? (Interrup-
tions). Under what rule have you
allowed him? (Interruptions) Ques-
tion Hour cannot be suspended. (In-
terruptions)

SHRI LALL, K. ADVANI: Mr.
Deputy Chairman, Sir,......

SHRI RAMANAND YADAV: After
the Question Hour anybody can raise
this... (Interruptions) Under what
rule have you allowed Mr. Advani?
(Interruptions)

MR. DEPUTY CHAIRMAN: Let
me hear him. He wants my permis-
sion to move a motion for the suspen-

sion of a certain rule. (Interrup-
tions)
SHRI LAL K. ADVANI: Under

rule 267, any Member may.... (Inter-
ruptions)

SHRI M. R. XRISHNA (Andhra
Pradesh): This is very wrong .
(Interruptions)

MR. DEPUTY CHAIRMAN: Under
Tule 287 he is seeking my consent to
move a motion for the suspension of
a rule....(Interruptions)

SHRI LAL K. ADVANI:
not know the rules.
replying to him?

He does
Why are you
(Interruptions)

SHRI PATTIAM RAJAN (Kerala):
Sit down. (Interruptions)

.

oft TR arXy s gg A i
84 97 997 &1 A A foee F §
(=)

ot anieeX Narw mE: gH 08
7E T &9 (swaaw)

SHRI LAL K. ADVANI: Any
Member may with the consent of the
Chairman move that any rule may
be suspended....(Interruptions)
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SHRI J. K. JAIN (Madhya Pra-
desh): That shows that the consent
of the Chair should be there, Then
only he can move. (Inferruptions)

MR, DEPUTY CHAIRMAN: He is
not moving. He is seeking my con-
sent to move.

* SHRI LAL: K. ADVIANI: I am
seeking his consent and why I am
seeking his consent, I would like to
explain. I entirely agree that rule
267 is an extraordinary rule. Ordi-
narily I would be the last person to
seek suspension of Question Hour.

4 SHRI J. K. JAIN: You are the first
man tod v. Why do you say you
are the 1 t 2an?  (Interruptions)

ME. 1. CHAIRMAN: Order,
please.

SHRI LA+ i, ADVANI: Yesterday
in this House many Members expres-
sed concern at the corruption that
was going on in Maharashtra in the
matter of distribution of essential
commodities like cement, industrial
alcohol and all these things, and the
manner in which the Income-tax De-
partment—I am very happy that Mr.

“Venkataraman, the Finance Minister,
is here; I am sure he must be aware
of the fact . (Interruptions)

MR. DEPUTY CHAIRMAN: Come
to the point. N

SHRI LAL K. ADVANI: Yester-
day after all of yg had expressed our
concern about it, Mr. Kesri......

SHRI J. K. JAIN: Have you per-
mitted him to make a statement?

SOME HON. MEMBERS: Yes.

SHRI J. K. JAIN: Have-you given
him permission? You have not
given him permission. Ask him to
sit downy (Interruptions) Ask him
to sit down. He is making a speech.
(Interruptions)
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SHRI LAL K. ADVANI: Mr, Sita
Ram Xesri crossed over to this side...
(Interruptions)

SHRI J. K. JAIN: Why is he
speaking? (Interruptions)

MR, DEPUTY CHAIRMAN:

AmE WY @A g7 (A

1 am hearing him on this limited
point. ... (Interruptions)

SHRI LAL K. ADVANI: Otherwise
there will be no business in the
House, (Interruptions)

SHRI J. K. JAIN: Sir,....(Inter-
ruptions) .

SHRI MANUBHAI PATEL: Don't
be a bull in a china shop. (Interrup-
tions)

SHRI LLAL K, ADVANL Mr, Sita
Ram Kesri, Minister of State for
Parliamentary Affairs, walked over
to this side....(Interruptions)

st w@-w wvgr faw (fagr)
FATAA HEAT FqAT F1AET nEw g
TR FY Q@I FE@ § ) (wama)

MR. DEPUTY CHAIRMAN: [ am
hearing him. Yes, go on. (Interrup-
tions)

SHRI LAL K. ADVANI: I cannot
go on, This must stop. (Interrup-
tions)

SHRI M. R. KRISHNA: Sir, you
are setting up a wrong precedent.
There won't be any end to it. (In-
terruptions)

MR. DEPUTY CHAIRMAN: Whe.
ther consent can bhe given or not,
that is the only limited point. (In-
terruptions)
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SHRI M. R. KRISHNA: After the
Question Hour, you can allow Mr.
Advani. P

MR. DEPUTY CHAIRMAN: I am
hearing Mr. Advani on this limited
point whether consent should be
granted to suspend the rule or not.
That is the limited point. Mr, Advani,
please confine your observations to
this limited point. Don’t go to other
matters. (Interruptions) Let us hear
him,

SHRI M. R. KRISHNA: This is a
wrong precedent which is being set
up. This has never happened in the
past.

st Az wga fasw: womwmfa
Y, FATIT AT H GEGE qT IS
IR 41 q@E FLQ § (WamA)
fgr u19 gw ant af@Ey Far
@ § 1 (wmaw)

MR, DEPUTY CHAIRMAN: Let
us hear him first.

SHRI M. R, KRISHNA: This is a
very extraordinary step you are
taking. ..

MR. DEPUTY CHAIRMAN: Please
take your seat. This is a limited
point, whether consent can be grant-
ed or not. (Interruptions) May I
appeal to the honourable Members to
have patience? A procedural mafiter
has been raised by Shri Advani, He
wants to seek my consent....

SHRI J. K, JAIN: But no speech.

MR. DEPUTY CHAIEMAN: Jugt a
moment. He is seeking my permis-
sion to move a motion. He is not
moving a motion as yet. He is just
seeking my consent and he is stating
the grounds why I should give my
consent, So let me hear him, That
is the point.
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SHRI RAMANAND YADAV: On
what subject is he seeking your per-
mission? There is no motion before
the House. A motion must be there
before the House.

MR. DEPUTY CHAIRMAN:
Please read the rule, rule 267. You
can raise your point after listening
to him,

Yes, Mr, Advani.

SHEI LAL K. ADVANI: Now, Sir.
I am not going to yield to anyone
unless I have made the point....

MR. DEPUTY CHAIRMAN: You
limit yourself to the grounds under
which you seek my consent.

SHRI LAL K. ADVANI:. I confine
myself only to the fact why this kind
of an extraordinary suspension i
called for....

SHRI N. K. P, SALVE (Maha.
rashtra): Under which rule?

SHRI LAL K. ADVANI: I am re-
ferring to rule 267. I may read it
out for the benefit of Mr. Salve:

“Any Member may, with the
consent of the Chairman, move
that any rule may be suspended in
its application to a particular
motion before the Council and if |
the motion is carried the rule in
question shall be suspended for
the time being”

Yesterday what happened in the*
House is today known to the world.
This House wanted to discuss the
question of Mr. Antulay’s corruption
immediately. .. (Interruption)

st T wod (TEET) ;o

e w1 FIFATEY FT HOSIEA FY
fogra & 9T =wd qrel & ...

ot wywiadw: . . FrE fogw
AT § 41w 9 gy 9gf @S S & A
NT gENIE . . . (suxEw) 9T
wfd aY @€l |
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HAAT R IS 2 I GT &q
ALTE FLAT ATed &1 ... (&)

g AUFT AL & HGHT 7 -

oft wawd ad=t: sEla wie faan
zuaagaﬂqwq Frxrrar Coe .
(mm=etar)

H@Ar qTOF gEE : A AOY
99T Ared & 5 IR & ®
qeqs FIAT ITgd &1 . . . |

SHEI LAIL K. ADVANI: Because
we wanted to discuss it immediately,
Mr. Kesri, the Minister of State for
Parliamentary Affairs, walks over to
the Opposition, comes to me and says
we are willing, the Government has
no objection in considering this
issue. He said: “We do not want to
hide anything”. I greatly appreciat-
ed it. After all he must have heard
what Mrs. Gandhi said the other day
while addressing officers of the Cen-
tral Bureau of Investigation and
anti-corruption agencies. She sad
that ‘if there is any unanimity on
anything, it is in regard tlo inflation
and corruption, Both are increasing
and both are eating into the vitals of
our society. There is no doubt that
at various levels....(Interruptions).

AN HON. MEMBER: He goes on
quoting without coming to the sub-
ject.

MR. DEPUTY CHAIRMAN What
is your point? -

SHRI LAL K. ADVANI: I am not
going to quote. After that....

SHRI ARVIND GANESH KUL-
KARNI  (Maharashtra): She is
against corruption among opposition
parties. She has already permitted
her own party people fo practise cor-
ruption.
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SHRI LAL K. ADVANI: After
what Shri Kesri suggested to me, I
consulted my opposition colleagues...
(Interruption). 1 consulted my op-
position colleagues and we all agreed
that if a calling attention notice is
admitted on thig particular issue, we
can. ... (Interruptions).

10

st adiw @R sgawrafy o,
AR FFTEANEL & 8 7 AAlS
wfeaT, | . (Sam@) I gEw
R Jifsd L | (aeEw)

- Bl re

SHRI N. K. P. SALVE: Mr. Deputy
Chairman....

SHRI LAL K, ADVANI:
not completed,

I have

MR. DEPUTY CHAIRMAN: You
come to the point.

SHRI LAL K. ADVANI: I will
confine myself only to the point.
Suddenly what happened is that in
the evening Mr, Antulay is reported

to have met Mr, Pranab Mukher-
jee....

SHRI N, K. P. SALVE: He should
speak only on the rule.

SHRI MANUBHAI PATEL: He i

speaking in support of his point...
(Interruptions)

SHRI LAL K. ADVANI: I have
not completed. Let Mr, Salve sit
down... (Interruptions) I am not

yielding to Mr. Salve... (Interrup-
tions),

~

AN HON. MEMBELE: Mr. Salve
should sit down. What about Mr.
Salve’s corruption?

SHRI LAL K. ADVANI: Mr. Salve,
you should be a crusader against cor.
ruption (Interruptions). For the
first time in the history of Rajya
Sabha, an agreement between the
Government and the opposition, a
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solemn agreement between them that
the calling attention will be taken to-
day and which was solemnly an-
nounced by the Chair, has been given
a go by. Behind our back, between
Shri Pranab Mukherjee and Mr,
Antulay it has been scuttled. If Shri
Antulay has anything to do with it,
he is guilty of contempt of the
House. Therefore, it was because of
thig unprecedented situation that I
would like to ask that no matter be
taken up in this House unless it, is
agreed that we discuss the Calling
Attention on Mr. Antulay’s corrup-

tion.

THE LEADER OF THE HOUSE
(SHRI PRANAB KUMAR MUKHER-
JEE): While seeking suspension of
rule 267. . .

MR. DEPUTY CHAIRMAN: He is
seeking consent of the Chair under

that rule,

SHRI PRANAB KUMAR MUKHER-
JEE: On that I am not going to say
because it is for you to give consent
and it is for the House to decide
whether any particular rule should
be suspended or not. Regarding the
factual part of the matter I wauld
like to clarify what Mr. Advanj has
said. I am not denying that Mr.
Sitaram KXesri, Minister of State in
the Department of Parliamentary
Affairs discussed with Mr. Advani and
they readily agreed I would say that
it will be taken up in the form of
a Calling Attention which will be
admitted and it was mentioned by
yourself that it will be taken up to-
day. It is a matter of record. 1 am
not denying that . . .

AN HON. MEMBER: Did you
meet Mr, Antulay,

SHRI PRANAB KUMAR MUKHER.-
JEE: Yes, I met Mr, Antulay. If 1
am to reply and to clarify the posi-
tion, I mean, the Government, the
Government has to know from the
Chief Minister of the State concern-
ed the facts aboyt it. . .
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SOME HON. MEMBERS: Yes.

SHRI PRANAB KUMAR MUKHER-
JEE: ...and we found that jt was
just not possible from our side to
respond to the Calling-Attention
Motion because certain facts had to
be ascertained from the State Gov-
ernment. Therefore, Sir, we sought
extension of time, one day’s time, for
this. (Interruptions). ‘There is no
use disturbing me. Please have the
patience to hear me, Now, Sir, Mr
Chairman, in his wisdom has allow-
ed this. It is not for the first time
this has happened that whenever a
Calling-Attention Motion is allowed
to which the Government has fo react,
it the Government can react instan-
taneously, they do so and if they reg
quire some time, the Chair has al-
ways given the time and it is nobody’s
case that we are not going to dis-
cuss this matter. Only I wanted to
have extension of the time and the
Chair has kindly agreed to that. The
Deputy Chairman found that the
Chairman has already admitted one
Calling«Attention. But I am not go-
ing into the technicalities of the thing.
What I am thinking now and what
I appeal to the Chair is that it is
just not possible for the Govern-
ment to react to the Calling-Atten-
tion notice today for want of certain
facts which have ‘tp be ascertained
and information has ‘to be collected
from the State Government and, for
that, I require time and this is our
case. In regard to the suspension, , .
(Interruptions)...and other matters, I
have mentioned that it is for you to
give the consent, it is for you to de-
cide. But, Sir, for the first time in
my ftwelve years’ life in the Rajya
Sabha, T am finding that the Private
Members are opposing the Question
Hour. This really is a pity. (Inter-
ruptions).

SHRI NAGESHWAR PRASAD
SHAHI: Mr. Deputy Chairman, Sir,
I must have my time now. (Inter--
ruptions).

SHRI LAIL K. ADVANI: Sir, he has
made g statement . . .
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made certain clarifications. (Interrup-
tions), T

- -

SHRI LAL K. ADVANI: ...and you
have given another explanation and
now, Sir, I think there is g contradic-
tion. (Interruptions)

SHRI NAGESHWAR PRASAD
SHAHI: Mr. Deputy Chairman. Sir,
I want to remind you of one thing.
(Interruptions)

MR. DEPUTY CHAIRMAN: Just
wait, Yes, Mr. Salve.

SHRI N. K. P. SALVE: Sir, now
you have to give me the time. (In-
terruptions)

SHRY] NAGESHWAR PRASAD
SHAHI: Sir, I want to remind you
of one thing.

SHRI N. X, P. SALVE; Sir, I am
on a limited question; T am on the
limited question of procedure, (Infer-
ruptions). Sir, Mr, Advani geems to
be so anxious about this matter, The
Leader of the House hag already dealt
with it. 7 think what he hag asked
for is going to be in terms of Rule
267,

SHRI JAGANNATHRAO JOSHI
(Delhi): You can move a resolution

or a motion. »

SHRI N. K. P. SALVE: I have
heard you ang you should have the
decency to hear me. (Interruptions).

SHRI MANUBHA7} PATEL: You
can move a Motion. (Interruptions).

SHRI B. SATYANARAYAN REDDY
(Andhra Pradesh): You can move a
Motion. (Interruptions).

SHR1 N. K. P. SALVE: Sir, what
I want to submit is a matter of proce-
dure. Sir, a very grave impropriety
has been commitied so far ag Rule
267 is concerned. But it is with your
consent only that a Rule hag to be
waived and the relevant Rule is, Rule
38, which says:
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“Unless the Chairman otherwise
directs, the first hour of every sit-
ting shall be available for the
asking and answering of questions,”

Therefore, unless the Chairman
otherwise directs . . . (Interruptions)

SOME HON. MEMBERS: No, no.

SHRI N. X. P, SALVE: A very
grave impropriety has been commit-
ted. It is a complete and blatant
violation of the procedure ang it is
a complete disrespect shown to this
House. (Interruptions) I would like
to submit to you that it is only for
seeking your consent or direction
that this Rule 38 has been made. So
far, Sir, 25 minutes have gone by
and we have not been able to put the
questions at all (Interruptions). My
respectful submission to you is that
unlesg you direct otherwige in terms
of Rule 33, we should immediately
proceed with the Question Hour. (In-
terruptions),

MR. DEPUTY CHAIRMAN: Ves,
Mr. Shahi.

SHRI NAGESHWAR PRASAD
SHAHI: Mr. Deputy Chairman, Sir,
form qig & ageazrzsg . .
(saaam) T g qTx NT T F )

SHRI J. K. JAIN: It is very clear
now, You shoulg not allow him.
(Interruptions)

MR. DEPUTY CHAIRMAN: I am
giving a chance to everybody.

SHRI] NAGESHWAR PRASAD
SHAHI: Sir, I am speaking on this
particular point,

MR. DEPUTY CHAIRMAN: Yes,

SHRI NAGESHWAR PRASAIL
SHAHI: I am drawing your attentior
to one thing, and I am reminding you
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of one thing, that my friend, ~ the
Leader of the House, has said that
the Government has found certain
difficulties in collecting the facts with

regard to thig - Calling-Attention
Motion.

SHRI N. K. P. SALVE: Sir, is it
germane to the issue?

SHR]I NAGESHWAR PRASAD
SHAHI: Sir, this is what he has said.
You were here at 4 p.m, yesterdav.
I was on my legs to make the special
mention. Even at that time the
Gavernment was not ready with facts
and therefore, the Government
should have sought cooperation of the
Opposition . . .

SHRI LAL K, ADVANI: If it
wanted more time,

SHRI NAGESHWAR  PRASAD
SHAHI: . and your permission to
change the announcement made by
you. But till 4 pm. yesterday this
plea was not made that the Govern-
ment was not ready and no request
was made to you to postpone that
item. Therefore, the only inference
that we can draw is that this is a
deliberate move on the part of the
Govérnment at the instance of Mr.
Antulay to debar the House from dis-
cussing that issue today. This is =
breach of trust and I think that the
dignity of the House has been lower-
ed by this action of the Government.
Therefore, we feel that the Question
Hour should be suspended and this
unprecedented event should- be
discussed first,

MR. DEPUTY CHAIRMAN: Yes,
Mr, Ramanand Yadav.

s THIATR  A1Eg : ST
Y, gzt 777 ArnE a7 wed E fE
oI A ATSFIOT ST HT I TATAT &
FT f5 a7 Armw 7w FT

st gaawrafe : 73 AY Faf wEN
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MR. DEPUTY CHAIRMAN: Motio::
has not been moved by him...

SHRI RAMANAND YADAV: He
has moved it.

MR. DEPUTY CHAIRMAN: No.
How can you say that?

oft TrTRER ateR: gt e fFHar
S orq A geAte wdf ] A ganar
Srgar g & FW 9 dee 5 gfagra
q qar 7df gat g f& ag sAww
RAT EAS W1 &Y | FAT9T HAT
ZTgar gTlde g ..

SHRI P. N. SUKUL (Uttar Pra-
desh): The Question Hour is already
being suspended,

At MR QT ¢ FATHAT WAL
ZEET 3Rz € % g9 F @t a6
WY 98T FAATY AT gH AW A T
9 & a7 FaT 7 &1 g@ ¥ garr
Fvad WA qraT S 5T Sg 7. 9
ZIFIT E | ATSATY ST 9¥ ;teqy
HT T3 gn ey go Faww g@ s@Avad
qEAT &1 gF9E F39 ar g F@
& Arud awar § 5 o afagrded
w14 #% Tade § favata @ ey,
Faifs sawa oY qOr Awr §
f foad g weMlawa 3o goar §
T TAT FTF FFAT £ &7 FTAGT
g JAaT &Y wAAIT glew & A
T AT & FIT G &7 ITHT AT
A FTAFIfraTd 5T aT | 3o
gwrA v faer sl § ) Soeamafa oY, 39
FA79A HAT F GEGGT FY TRATTHIT
Fragy I =rfeg
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gadt A1q AF ¥g FF g
grEamn N F 1% fafaa e grew
* QAT Agl W@t § ...

N RN FOO AW : I FH
Y a1 37 | saz fradt @ wrHe
qg FLq |

St TmEET AET: 3F &, AT 7T
qeaTd faare #3011 AT a gET
qarta qaraiaa Al § fw o faaw
< A< faoa € § wR A Aarfas
3 q gT3q § BT FI7 A7 g7 T 1T
&, @ 1 74T & 59 7, gH Al ;T
Y =T o AT FTHT JI FAIAT
g fs arl 9@ @@ & W &
e gt st & At A FArEET A
3§ gI9E § A @ AT aTqT{
ard a7 i AgrEw & g% & Al
Sgar arfer f5 z1ew 3@ gmw &1
TETT G F A4S 7 § AT AEN
zg FT Y w9 gam Wad o

fix aq § FEar g v oag
ez givae § o ArEAn St A S A
g f5 agAra L2 q avafyd g
gt Hifay weod # Aargg ¥ fFaY
T 1 g qIAT § gay 7 feEEuA
adl st @A &0 uF I 9N

Rt g asdr & fa ot agd gRER

g, 7@ aat wrawdt T fr &
gte & OrFAT @ewr & omwrsariy
At & g &1 TRy 9 gTwa F A9
FTF A =TT LHIGA T A

SHRI ARVIND GANESH KUL-
KARNI: Sir, I did not follow you.

MR. DEPUTY CHAIRMAN:
please start.

SHRI ARVIND GANESH KUL-
KARNI: Sir, T draw your attention ...
(Interruptions)

You
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MR, DEPUTY CHAIRMAN: Please
go on.

SHRI ARVIND GANESH KUL-
KARNI: Sir, I draw your atten-
tion. ... (Interruptions) Sir, you
please ask my friend, Madam Saroj

Khaparde to please be quiet for five
minutes.

MR. DEPUTY CHAIRMAN:

I am
hearing you.

You please continue.
SHRI ARVIND GANESH KUL-

KARNI: Sir, I draw your attention
to.... (Interruptions)

ot agem ga fust: sftwa, e
A% AT & | 9T I97 AT ETH
gIRA YSTATIET &, §WA uTw g @l
g1 gwed ot 791997 9IAT & 3@
9T 51T HeAT aee ey | (swauw )

ft Swawafa : s=or AT g,
Samrgad, fe graq . | | (wrauw)

SHRI ARVIND GANESH KUL-
KARNI: Sir, what I want to sub-
mit to you and through you, to the
House, particularly ladies and gentle-
men on that side ... (Interruptions)
Sir, my point of view is that Mr.
Advani has given a notice about the
suspension of the Question Hour. I
have also drawn your attention to
the solemn breach of promise given
by the Deputy Chairman ,(in this
House. (Interruptions)

ME. DEPUTY CHAIRMAN: Please

go on. (Interruptions) Let him say as
he likes. . Please go on.

SHRI ARVIND GANESH KUL-
KARNI: Sir, whenever I hear a
lady’s voice I get disturbed.

MR. DEPUTY CHAIRMAN: I can-
not help you.

SHRI ARVIND GANESH KUL-

KARNI: Sir, we have Dbachelors
here...
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That is the difficulty.

SHRI ARVIND GANESH KUL-
KARNI: What can we do?

MR. DEPUTY CHAIRMAN: Please
continue,

SHRI ARVIND GANESH KUL-
KARNI: Sir, what I want to submit
is that Mr. Advani made a point and
he has sought your permission to
suspend tne Question Hour. I draw
your attention Sir, to the very same
procedure adopted by my friends who
are now sitting on the Treasury
Benches, particularly, the Deputy
Leader and my dear friend, Mr. N, K.
P, Salve,

SHRI LAL K. ADVANI: Without
any notice.

SHRI ARVIND GANESH KUL-
KARNI: Sir, Mr. Salve quoted here
some ‘Blitz’ report. My good friend,
Mr, A. P, Sharma, who was here sit-
ting next to him shouted very loudly
because his voice is of a labour leader.
Then, Sir, we also supporteq them,
Mr, Bhupesh Gupta also supported.

MR. DEPUTY CHAIRMAN; You
make your point. ’

SHRI ARVIND GANESH KUL-
KARNI: Sir, my paint is. . .

SHRIMATI USHA MALHOTRA
(Himachal Pradesh): What are you
trying to say? -

SHRI ARVIND GANESH KUL-
KARNI: I am driving at the same
point where you want. Sir, my point
is, at that time, the reactionary Janata
Government wag ruling.

MR. DEPUTY CHAIRMAN: That is
a different matter.

SHRI ARVIND GANESH KUL-
KARNI: Please listen to me. I have
got a point to say. The reactionary
Janata Government was ruling, But
it was a democratic Government.

to certein Trusts
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MR. DEPUTY CHAIRMAN: What
is your point?

SHRI ARVIND GANESH KUL-
KARNI: Sir, the point is that at that
time, under Rule 67, g Resolution was
moved by me. And again his party
supported my Resolution regarding
the rejection of the Proclamation
issued by the President. etc., etc, Sir,
then, Mr. Shanti Bhushan, who was
the Minister for Parliamentary
Affairs . .

SHRI LAL K. ADVANI: The Min-
ister for Law. ’

SHRI ARVIND GANESH KUL-
KARNI: Mr. Shanti Bhushan, the
Minister for Law, moved another
Resolution that this House do suspend
rule so and so. So, there is, Sir, here
a precedent in this House that the
Rules are suspended particularly look-
ing to the feelings of the Members.
Sir, what Mr. Advani says is that
Madam Gandhi’s advice js to the op-
pesition not to be corrupt, and not to
her party. To her party she has given
the permission, go ahead ... (Inter-
ruptions).

SOME HON. MEMBERS: Sir, Sir..
(Interruptions).

MR. DEPUTY CHAIRMAN: I have
fieard him I have heard several other
Members. [ am not gaing to hear all ;
of you. (Interruptions), There is
this rule. (Interruptions).

SOME HON. MEMBERS: Sir,
Sir ...
MR. DEPUTY CHAIRMAN: No, no,
please. (Interruptions)

MR. DEPUTY CHAIRMAN: I will
request the hon. Members to resume
their seats. Unless you resume your
seats, I cannot hear all of you. (Inter~
ruptions). I will only request you to
resume your seats. If you do not re-
sume your seats.... Please resume
your seats because...

SOME HON. MEMBERS Sir, Sir,..

MR. DEPUTY CHAIRMAN: No, no.
May I request the hon. Members to
resume their seats? (Interruptions).
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SHRI DINESH GOSWAMI (Assam):
Sir, may I make a submission. (In-
terruptions). Sir, 1 have a submission
to make. I think it will be agreed by
everybody that nq House can run
without the gctive co-operative bet-
ween the ruling party and the opposi-
tion, and you have seen the feelings of
the opposition, I feel that in the in-
terest of smooth running of he House
you adjourn the House for 15 minutes

. (Interruptions).

SOME HON. MEMBERS: No, no.

SHR!I DINESH GOSWAMI: Then
we would not allow the House to
run . . . (Interruptions). We will not
allow the House to run if this is the
gituation. We are not going to allow
it. Are we not even to be permitted
to have our say? (Interruptions).

SHRI NAGESHWAR PRASAD
SHAHI ; Antulay first; Antulay first.

SHRI DINESH GOSWAMI: Now 1
am making a submission . . . (Inter-
ruptions). It will be for you to con-
sider it, I know; it will be for the
House to accept it or reject it; but at
no point of time I will allow that we
do not have an opportunity to have
our say in this House... (Interrup-
tions). You cannot make me stop.
And if that is so, we will not allaw
the House t{o run; you will not be al-
lowed to continue the House. In the
interest of democracy, let the parties
meet and after that we decide ... (In-
terruptions).

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI SITA
RAM KESRI): Sir, . . .

SHRI AMARPROSAD CHAKRA-
BORTY (West Bengal): Sir, we will
not . . . (Interruptions).

MR DEPUTY CHAIRMAN: After
Mr Dinesh Goswami, let us see what
Mr. Kesri has to say.
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W Hraem wa@ ; Iraveh

AZRA, WA [igg T W are
Fg WX gAIR A9 wgRw F 9wy
ST feur sw T g2ar & a1t Taix
qrqd WY ®faw Y § fr #dwaw wax
q.. . (sxa) <1 ghd . | (w-
a.q) 597 99 | 7 U fagaw & 97 Sar
f& 47 o2d &Y =81 f5 w3 wm
gy qargd v ag s weAr we
W & oW ag waifxe %, .,
(=maw) 20 @ g ...

ot wawrf qew: 7 zufed wgr
CRUN-CUI LT CRURE U E |
drrd B g Dol wR dmx
YLD ARG M @S H o L.,
(WE‘EIT&’) I was just requesting him
for a chance to speak, which he had
promised. I did not go and rush to
the rostrum your members rushed to
the rostrum; practically they captured

the Chair; I did not do that—(Inter-
ruptions),

sft darem ®wQ ¢ AGNTE
qIT AT & ¥1T 2. . . (SawA)

SHRI MANUBHAI PATEL: Sir, g
Member that side is shouting t-t-t
What is this? A member ig speaking
and he feels agitated, and if another
Member starts uttering t-t-t. It is ¢
contempt to the Member.... (Inter-
ruptions).

St g F:ad 0 gt S,
oY S @ ma § ... (Saadw)

sitaqard @@w 2 zafad gwwmwe
wRE § fFoawva & g7 ge oWl
%9 qata g R gAEfes § ) (sema)
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gfad o7 77 i §? QA Frdwat
& T WY Fawad § AT gw oY Juwad
&) I FHT 39 TIZFT I HIAT §
g7 a9Y M & "rewr guaAar
Fifg3 | GET FAT A B A g
Y & 99 78 91 fF o ggar wed
F5OIT A3 THYT waAT g7 g9 AW
IaT F =707 § w@d 5 Wiy fAges
fear s 319 wfar gdga  gra
wraE? 1t 71 afwsafes Fraa<arg
g arg 48 MY nraws g7 5w
% 917 4T T & gl Arast
dI5T FIT4 a7 939 1 g5 F
# f21 g5 & fir Qrarfed ar @
qEAT w7 927 4G 3T QS THT 3T
% fax matargdl § 7 (swmura) o«
gATT & T g9 77 BT wgl afvg

q15q | (FIAA)

SHRI K. K. MADHAVAN (Kerala):

Sir, the Government had enough’

time. Yesterday this matter was
raised and it has been agreed to that
this issue will be discussed today.
Government had enough time. This
only shows delaying tactics on their
part to protect corrupt persons, This
is shameful. This is nothing but
shameful. ( Interruptions). Beneficia-
ries of corruption sitting there shout-
ing all the while and demanding more
time, We object to this. (Interruptions)

SHRI LAL K. ADVANT: Sir, even
at this Iate stage, I would plead with
the Government tq honour its com-
mitment made yesterday. Even if it
is discussed at 3 P.M, it does not
matter. We can have a discussion at
3 PM. Let us have 5 discussion on
Mr. Antulay‘s corruption and every-
thing will be all right. The Opposl-
tion iz keen that the cammitment
made yesterday should not be breach-
. ed and we should have g discussion
today. (Interruptions)
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SHRI MANUBHAI PATEL: Sir, on
this issue, I wanted to make a point.
Apart from technicalities, this in-
volveg the credibilily of the Houge,
the credibility of the Leader of the
House, thhe credibility of the Minister
and the credibility of the Chair. Yes-
terday, when this issue was raised,
we were not prepared to discuss
this issue through a Calling Attention
Motion. We wanted that there should
be a discussion, a full discussion.
through a Resolution But, then
there was 3 compromise, when the
suggestion came from the Leader of
the House through Mr. Kesri, who
consulted the Leader of the House.
The Leader of the House consulted
the Chair. Then. Mr. Kesri consulted
Mr. Advanj and Mr. Kulkarni. There-
after, we had agreed to this compro-
mise formula and it was categorically
announced by the Chair that this will
be taken up today and this will be
discussed today That is why, we had
agreeq to this, Now, today, when we
see the Agenda, the List of Business.

. (Interruptions)

SHRI M. R. KR'SHNA: The Gov-
ernment has already agreed. What
more do you want?

st dar ety o g9 geard

g JIAT AZT ATEA F 1 WAL ;Y

gsE qT AT ARA § AT AN FY

HYFT 3F F sy s Adt wfgd
(zmama)

SHRI MANUBHAI PATEL: Now,
Mr. Pranab Mukheriee has come
up with a statement that Government
could not get sufficient time to collect
the data or the information. This is
the only excuse. (Interruptions) So
many unprecedented incidents take
place in the country. Wheneveyr there
are accidents, catastrophies, natural
catastrophies and so on, the Govern-
ment comes up with information
within one hour. On this particular
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issue, why should they need more
time? The Chief Minister is here. He
has met the Prime Minister twice. He
has also met the Leadey of the House.
Everything is available with him.
Still, it has been said here that Gov-
ernment is not in a position to have
all the information required and so
on. I think, . . . (Interruptions)

MR. DEPUTY CHAIRMAN:.: What
will be lost if this is taken up tomor-
row? Nothing will be lost. (Interrup-
tions)

SHRI MANUBHAI PATEL It is not
a question whether this is discussed
through a Calling Attention or thro-
ugh a Resolution. But the main thing
is, the credibility of the House, the
breach of faith... (Interruptions)

MR. DEPUTY CHAIRMAN: The
Chairman has always the discretion.
(Interruptions)

SHRI MANUBHAI PATEL; The
Chair, the ruling party and the op-
position have all unanimously agreed
to this. When such an agreement is
flouted, what will be the credibility
of the House. (Interruptions).

Now you say that it is Elder’s
House. (Interruptions)

MR. DEPUTY CHAIRMAN: It is
for their convenience that a date is
fixed.

SHRI NAGESHWAR PRASAD
SHAHI: You could have telephoned
us or the Leader of the House could
have telephoned us at 10,00 p.m, We
would have gladly agreed to it, Nei-
ther he nor you telephoned us. (In-
yerruptions), ’

SHRI MANUBHAI PATEL. The
last point in this, Shri Kulkarni point-
ed out something and I was shouting
and praying that I should be allowed
to speak. By that time the members
on that side rushed anq they came
to you, I never rusheq and I never
game. (Interruptions).
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=t 9vrer wAt (fagre) @ wivgaR

7Y g F2 <% ¥ (swaawa) 90 T
ga @ifsd | 7 5y F3 W 9

st & asragfe ww agy g oar
¥u1 OAREIE EA0 1 T WIET
AT 9Tl FT GIT B °Yg §

grnr ug faded s § o e F
g wearsd fRarwar L (suamA)
qQ F17 qfad 1 w=d Ay Wt

# Sfed, waard & SRY ¥ wra

T A4 B F w47 gy

@ WA F FEHA B HATA

9T &g M | g W@ F AT

1 Fg o v owgddy arve w1 U
T # TW FATT 93 F@Y DA

HITF T FTAFER OT | TwaT

g, qFATR g L wg 9% qw A

AT F T W wIT F Iy
fyvargara g . . . (swagra) AT arq
gr «ifsg . . (swama) o

ot Suawfa s sz gam g Y. L.
(wama) w0 30 FwQ w7 oFge
#g B, W NIATE F Q@ AR
FW ... (WAER). - ...

st avir wdT: A AW At
guT 8, wWradigw R, . . (swamw)
94 atd g4 aifsrd. (samd) gum
qEsl gige | wg v 08 w@aq
AYIUST QEATL H §TY AT qraid
F@ A JrET fRqar 1R arfs
& g9 FT aqd T aF qHT gW
awy § aWl g § ... (sanA)
gha & 8w e o

EEEN Tt ";
it Jeawfa : g1 A faqr

There is nothing wrong in that,
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F ARIeTSE & HET w9 fase
T, 33% Arq avere # Fgor gé
wH Arq w7 gl F1 daor gEy
&7 #al 7 G g8 FGA
M 7 ga% ¥z 737 § o ga®
TOCT GTHIT A (AT 99 g 9
1AAT FT A 7 ga #iFAr g, 9%
B owEl § oga "@isar g

MR, DEPUTY CHAIRMAN: Mr.

janerjee please,

st N qaE RIR  (IAT 7T )
mra & weal 7 fawr § 5 qEw
i@t o gEr qT |
MR. DEPUTY CHAIRMAN. I have
y call and give opportunity to others
lso. (Interruptions), Mr, Advani,
ley are also entitled to have equal
me in the House. You cannot object
» my calling one from this side and
2e from that side. You cannot ob-
et to it. (Interruptions). Mr, Ma-
wr, I have heard your leader. Yes,
r. Banerjee. (Interruptions),

g AR ¢ #
& Reqar . . (saaem) WIS Iy
1 & (TmewA) AYITICT £ TF Aoy
Y gTear war @ A¥T AVEIT WIS
- fgq qga @ WwF F AR R,
graqa w7 asaEr § ... (veawmy)
MoRE W A DIAT IX ...

ot IJvawafa : g FET )

off opltw AW ANT  HI9A
R Fg dad & fad

fR, DEUPTY CHAIRMAN: You
the record, I have never said
it
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st s wew AT o AR
#33 3f37, A9d ogd qF FEr a7
F gl dzm w@ a3 w3 Afad,
T adf wrm ... (am)
MR, DEPUTY CHAIRMAN: By

pressurising you cannot do that. It
will not go on record.

(Shri Jagdish Prasad Mathur conti-
nued to speak.)

MR. DEPUTY CHAIRMAN: Only
Mr, Banerjee will gon an record and
nobody else,

(Shri Jagdish Prasad Mdthur conti-
nued to speak.)

MR. DEPUTY CHAIRMAN: Mr.
Mathur, you take your seat, Nothing
is going on record.

(Shri Jagdish Prasad Mathur conti-

nued to speak.)

st Juawafa : 7w TAY AR
7 QT | WO FF AT ar

SHRIMATI KANAK MUKHER-
JEE (West Bengal): Sir, may I sub-

. mit. ..

MR, DEPUTY CHAIRMAN: After
Mr, Banerjee. I have already called
him.

st fm = w0 (fagre)

Igawrgfa &), /T cAr¥E  WTE

qrdr 2

N Swamafy : A€ cangz W
gz agr AF .. . (g

st frx X W12 7T AT Wiw
arér § (wawmw) gg Afza faar
§, 3@ Wfag
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ot Jegwafa . A A FvET qET
&1 cqrgE e MEST A AT ...
(=)

g -

st frg s7x wr: WA syaEdAr
fars w@ & ... (wa=am) za faaq

qt faa @t w1 Jlaar &, ITH
qAATET . . . (W)

MR. DEPUTY CHAIRMAN: Why
do yoy impute motives, Mr, Mathur?
Order please, Mr. Banerjee,

“ SHRI B. N. BANERJEE (Nomi-
nated): Sir, I wag not in the House
when it was agreed that the Calling
Attention woulg be taken up today.
When I reaq the early morning pa-
pers today, 1 saw in the proceedings
of the House that it wag agreed by
all concerned—maybe, as a result of
the demand by the Opposition-—and
the Government als, agreed that this
matter would be discussed on a Call-
ing Attention Motion today. But after
some time when 7 receiveq the Rajya
Sabha papers, I looked into these and
founq that the Calling Attention was
on g different subject, Naturally, it
surprised me, .

AN. HON. MEMBER: Tt surprised
everybody,

SHRI B. N. BANERJEE: I am
talking about myself. Naturally,
when 1 came here, the first thing 1
asked you, Sir, in your chamber
was: “What has happened? This
Calling Attention ig not there”. Then
you told me the same thing which
you said later on that it was because
of two reasons—one, the Chairman
hag earlier admitted a Calling Atten-
tion Motion; and two, the Leader of
the House had also represented to
you that the Government wanted
some time to give full facts of the
case,

[1 SEP, 1#81]
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Now, it appears from what you
have said, that Mr. Advani wrote a
letter to you in the morning saying
that there is a breach of faith, appa-
rently because he was not informed
about the circumstances under which
the List of Business did not include
this item, Naturally, he expressed
his views in a letter to you and to-
day he tried to move a motion for
suspension of Question Hour and
asked for your consent. You did not
give him the consent, but you allow-
ed him to ask for consent on the
floor of the House, and he stated
his case. That part is over. Though
the Question Hour has not been sus-
pended, in actual practice the Ques-
tion Hour has disappeared today.
But evep if the Question Hour would
have taken place today, the very
same matter would have been raised
immediately after 12 o‘clock,

Now, Sir, it is a matter on wkhich
a decision was taken in the House
that it would be taken up today, but
it was not taken up today. Naturally,
there would be a cause for concern
and on that point, nobody is at dis-
pute, particularly when the Oppgsi-
tion did not know the circumstances
under which the Chair...

DR. BHAI MAHAVIR: There were
no circuimstances,

SHRI AMARPROSAD CHAKRA.
BORTY. It was a created circums-
tance.

FUN s

SHRI B. N. BANERJEE: Anyway,
these are the facts, We have heard
the Leader of the House, Sir, I want
to make a submission to the House.
After all—excuse my saying this; I
am not making any aspersions on
anybody—by some practice, or things
like that—whatever it may be—many
times it has happened that without
suspension of the Question Hour,
other things have been raised during
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[Shri B. N. Banerjee]
ithe Question Hour and the Quesiion
Hour died a natural death. Todav’s
one such case,

12 Noon

Sir, we are now here to res)ve
how to get about the things. The
Opposition’s demang is this: No, we
must have the Call Attention today
because that was agreed to yesterday.
The Government says, “No, it has to
be tomorrow.” (Interruptions) I am
just telling facts. As Members of
Parliament, ag representatives ol the
people in the country we are alsu
responsible to see that the time of the
House is well utilised, but that does
not mean that Members cannot raise
‘their grievances, Therefore, instoad
of saying “We will not allow the
Business to continue, let’ the Business
proceed like this till six o’clock” we
have to resolve the dispute and come
to a situation whereby the first ob-
jective wil]l be that the House stould
centinue its business. Secondly the
‘Government should not escape tle
'Call Attention which has been agreed
to be admitted by the Chair.

SHRI MANUBHAI PATEL: And
‘'the Government itself,

SHRI B. N. BANERJEE: Govern-
ment does not come into the pic*ure.
‘They have consulted the Govern-
ment, Therefore, this Cal] Attention
has to be discussed,

SOME HON. MEMBERS:
‘today.

Today,

SHR] B. N. BANERJEE: Let me
make my submission.

AN HON., MEMBER: Right now.

SHRI B, N. BANERJEE: Their de-
mand is for today. I am just refer-
ring to a technical point, Don’t take
it, Sir, that [ am taking sides. I am
just telling my views, The House can
proceed with the business anst the
House can have the Call Attuntion
:arising out of some charges against

92
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Mr, Antulay. That is the objective.
If you reag Rule 180 of our Rules, it
is very clear, Don‘t say that Barerjee -
is just trying to interpret the things.
It is the rule itself and that has
happened on earlier occasions also.
Supposing you admit this Call Atten-
tion or you would have admitted the
Cal] Attention today, the Minister was
entitled to come and the tell the
House “I will make the repty to-
morrow.” That is very clear, Suppos-
ing, even now, under the damand
from the Opposition you say, “All
right, I admit thig Call Attenti.n to-
day”, you cannot prevent the Minis-
ter from coming and telling you, “I
will make the reply tomorrow. That
is the rule, I will read out the rule.
(Interruptions)

My submission is—excuse my say-
ing it— that the mistake of the hon,
Deputy Chairman was this. Here, if I
would have been in a different capa-
city, T would have advised you that
before issuing the List of Business
you should have informed at least the
leaders of the Opposition of the cir-
cumstances under which you could
not admit the Call Attention today.
As Mr, Shahi has very rightly peint-
ed out, if they were informed——Mr,
Shahi or Mr. Advani—even at ten
o‘clock yesterday night, “Well due to
the circumstances we will not take it
tomorrow but we will take it up the
day after tomorrow”, it would have
been all right. These are hard facts.
I would, therefore, make ap honest
submission, The matter has been dis-
cussed on the floor of the House,
Let us now clearly understand that
the Calling Attenlion will be taken
up tomorrow ang let the business go
on, Let the Government not take
shelter under the rule and say “We
will make a statement on some cother
day.” That is the way in which this
dispute can be resolved. It is no good
wasting the wvaluable time of the
House just by saying “We will not
allow . . .”
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MR. DEP“UTI‘Y" CHAIRMAN: The
net result will be the same thing.
There will be no discussion today.
. (Interruptions)

- SHRI B. N. BANERJEE: I am say-
ing that there was some mistake on
your part in not informing them yes-
terday. There is no question of breach
of faith, That was a mistake and,
therefore, the matter will come up
tomorrow. Should we not do more
useful businesg in the House then
tomorrow. Should we not do more
be discussed today itself? That is my
honest submission.

SHRI PRANAB KUMAR MU-
KHERJEE: Sir, I would like to sub-
init, as I have already mentioned,
that it is not my case that we will
not answer to the Calling Attention
Notice, The whole question was of
the time factor and I explained to
the hon. Members that because of
.certain difficulties and in order to be
able to collect information from the
State Government I required some
time. And I think we have to find
Some way out as to how to tackle
the situation. It is an issue where the
Opposition is pressing their puint
and 1 have no hesitation to go with
‘the Opposition because on earlie
occasions also we have made com-
promises. It is not an issue on which
we can stick to any particular false
sense of prestige or vanity. We have
to find out some mechanism, What I
would suggest is that any Vice-
Chairman may take control of the
House and we can go to your cham-
ber and resolve the issue and theres-
after you can announce it,

MR, DEPUTY CHAIRMAN. If you
agree to this suggestion made by the
Leader of the House, .. . (Interrup-
tions) e Tel SRR R

SHRI LAL K. ADVANI: May 1
submit, Sir, that this is a matter in
which not only the leaderg here but
yery many other Members are cons
«cerned. So 1 would make a specific

e e e e it o e e & e e e i e
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Mr. Banerjee, Let the Calling Atten-
ion be taken up today, as was pro-
mised yesterday, and under that rule
the Government may reply tomorrow
~—I have no objection to that—so
that there is no breach of promise.

SHRI PRANAB KUMAR MU-
KHERJEE: I have to get the Minig-
ter concerned ty respond to it. So I
Tequire some time (Interruptions)

SI:IRI LAL K, ADVANI: We are
willing tr have the answer tomorrow.

SHRI PRANAB KUMAR MU-
KHERJEE. Let me explain. Under
Rule 180, you call the attention of 3
particular Minister and he has to
make a brief statément on the subject
mentioned therein, (Interruptions)
Just one minute, I thought we could
have a brief discussion and the
Deputy Chairman will inform the
dec.zlsion in the House, Wle are not
going to take the decision here. Ag
the House wag informed yesterday
today also the House will be inform-’
ed of the decision, But there is a
technical matter. We will have to
identify the Minister and the Minis-
ter will have to be present here.
(Interruptions) Tt is not that. It is
because, so far ag the allocation
of cement is concerned, it is under
the  Ministry of Industry, so far
as the distribution of cement is con-
cerned it is under the Ministry of
Civil Supplies, so far as the import of
cement is concerned, it ig concerning
the Ministry of Commerce. These are
the matters on which we shall require
a brief discussion. I am suggesting
to you that let us have a discussion
there for five minutes and then we
can come back. o

34

SHRI NAGESHWAR PRASAD
SHAHI: Mr, Deputy Chairman_ on
matters of States, it is the Home

Minister why always replies, not tha
Civil Supplies Minister or any other
Minister, Whenever there are charges
of corruption against a Chief Minis-
ter, it is the Home Minister who rep-
lies, not the Civil Supplies Minister,
not the Industry Minister, nothing of
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that sort, It jg the Home Minister
who replies, and the Home Minister
is here. This is a technical matter,
The Government can decide in this
way.

* MR. DEPUTY CHAIRMAN: There
‘wére more than 10—12 Calling Atten-
tion Nntices beginning with the one
by Shri Era Sezhiyan a few days
ago. So we had to permit it sg that
the notices could be covered. That is
still not being done. 1 think that
‘will be done today. So if you agree,
I would request you to consider that
we can proceed with the business
and let the leaders of parties and
the Leader of the House meet and
discuss. Let us proceed with the
‘business, Then we discuss it later on,

SHRI B, N. BANERJEE: We will
not be able to settle it in five minutes,
(lnterruptwns)

PROF. SOURENDRA BHATTA-
CHARJFR (West Bengal). You an-
nounce it.

" SHRI LAL K. ADVANI: We can

agree as regards the principles and
then we can work out the modalities.
You should decide that we gre going
to discuss it today. Then we can
work out the modalities. There is no
problem about that.

MR. DEPUTY CHAIRMAN: He has
not agreed to the discussion so far, as
I can see,

SHRIMATI KANAK MUKHERJEE:
It is difficult to believe that the Gov-
ernment wantg time to find out facts
about the corruption of Mr. Antulay.
(Interruptions)

_‘MR. DEPUTY CHAIRMAN: The
Leader of the House and the leaders
.0f the various parties can come to my
room, and there we can find out the
whole thing ghout how to do it and
when to do it. All these things, we

can discuss. (Interruptions)
SHRI ERA SEZHIYAN (Tamil
Nadu): I want to make a submission.

-At' 3 O’clock, let us take up the Cal-
ling Attention. Whosoever is in
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charge, let them take note. They can

reply tomorrow. We shall start it gt
3 O’clock. (Interruptions)

SHRI LAL K. ADVANI;
Leader agree,

Let the
(Interruptions)

MR. DEPUTY CHAIRMAN: Mr,
Sezhiyan, under rule 180 to which
Mr. Banerjee made a reference, the
Minister has the authority to say that
he will not make a statement today.
If a Member can call his attention,
he will not reply. Then the whole
thing will be adjourned to some
other date. It jg not that after all of
you have spoken he will say that he
will reply tomorrow. That is why we
can take up the Calling Attention
listeq for today. Then, at some time
during the lunch hour, any time you
fix, we can meet and discuss about
the time and everything, (Interrup.
tions)

DR. BHAI MAHAVIR (Madhya
Pradesh): There will be two Calling
Attention motions. (Interruptions)

MR, DEPUTY CHAIRMAN: I can-
not suspend the Calling Attention
motion which is here. (Interrup-
tions) .

DR. BHAI MAHAVIR: Let us have

special mentions till that time,
(Interruptions)
SHRI B. N. BANERJEE: Whether

at all that Calling Attention will
come up today only for the purpose
of satisfying the Opposition point of
view or whether the whole thing will
come up tomorrow, in what form it
will come up tomorrow or today and
who the Minister is who will reply,
all these things cannot be discussed
here on the floor of the House. They
may be discussed there.

It has been suggested by the Oppo-
sition that the present Calling Atten-
tion should not be taken up. Sir,
that ig not a correct stand because
there have been instances in Rajya
Sabha, and the Ruleg of Procedure of
Business do not bar two Calling
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Aftention motiong coming up. If a
consensus is arrived at in your room
that to satisfy the Opposition we may
have the Calling Attention at the end
of the day and that the Government
may make a statement tomorrow,
that does not prevent the other Cal-
ling Atltention which is in the name
of my good friend, Shri Kalpnath Rai,
to be taken up now. Sir, we want to
resolve the dispute amicably and with
the best of will of the House. We
must take an approach which would
solve the matter, not an approach
that we must have our pound of flesh.
(Interruptions)

MR. DEPUTY CHAIRMAN: May '
request the Leader of the House and
the leaders of the varioug parties to
come at 1.15 and discusg the whole
matter and what modalities should
be adopted? (Interruptions) Regard-
ing the limited point of the timing
and the modalities. (Interruptions)

SHRI . LALL. K, ADVANI: You
announce that the Calling Attention
will be taken up today . Unterrups
tions) - - AR TR

SHRI SITA RAM KESRI: It means
that you are determineg not to co-
operative. (Interruptionsy While the
Deputy Chairman is inviting you to
talk there and find out some way,
still you are opposing it. It shows
that you are determineq to hear no
cause, no reason, but only insist upon
it in spite of our request. (Interrup-
tions) No. We are not going to do it
todav T ghall discuss it tomorrow.

{(Interruptions)

‘SHRI - NAGESHWAR PRASAD
SHAHI: Sir, the cat ig out. (Inter-
ruptions) This is not for the first
time . . . (Interruptions)

SHRI SITA RAM KESRI: While
the Deputy Chairman is requesting’ us
to sit there and find out the way, still
you are insisting upon it. You do
not want to do it. You are pretend-
ing'to be democratic. But you are
not democratic, (Interruptions) This
is very bad.  (Intertuptions)
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SHRI1 NAGESHWAR PRASAD
SHAHI: This ig not the first time that
the ¢ hair has desired to discuss a
(Interrup-
tions)

SHRI SITA RAM KESRI: Mr.
Deputy Chairman, Sir, our apologetic
attitude they have rejected. They.
are not going to be reconciled. They’
are not going to maintain the decorur’
of the House . . . (Interruptions)

SHRI NAGESHWAR PRASAD
SHAHI: This won't do. (Interrup-
tiong) Mr. Deputy Chairman, Sir, this.
is not the first time. The Chair has
many times adjourned the House for
a discussion in his chamber. Yoy can
adjourn the House for a discussion in
your chamber. (Interruptions) )

MR. DEPUTY CHAIRMAN. B If
there ig an agreed conclusion,. there
ig no difficulty. Unless you are deter.
mined that you do not want to . . .
(Interruptions)

SHRI LAL K. ADVANI: Mr. Depu-
ty Chairman, Sir, the essential issue
is that if we are all agreed that we
have the formal motion on the Calling

Attention today . .-. . S
SHRI SITA RAM KESRI: No.
- - .
SHRI LAL K. ADVANI: . . . and
the discussion and the statement
tomorrow .

SHRI' J. K. JAIN; Never. (Inter-
ruptwns)

- ‘,..,v‘ e

SHRI.LAL K, ADVANI This was
the agreement, It is only the modali-
ties that we are wxllmg to discuss.
But if the basic issue we will'not
have.today, then I will not be agree-
able. I wag from the very beginning
saying: you agree to the principle,
and the. modalities -we will discuse,

aperos (Interruptions)

Taan

“*MR. DEPUTY CHAIRMAN: Mr’
Kalpnath Rai. (Interruptions)
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MR, DEPUTY CHAIRMAN: I have
heard many Members

wes (Intetruptions)

SHRI LAL K. ADVANI: You decide
thig first. (Interruptzons)

MR. DEPUTY CHAIRMAN;:
Kalpnath Rai.

Wt meqate @ (IFT AIW)
AT wifaqr gIwA @ AT A9 -
Feqr O 2 A wrAeoity Far 7 W
@ 2 d AF Ay & e
T ARar g 5 wifapel & @
#arf a7 3 #we afy wmifagd
1 ¥ wriar af WA IT A A
7zq faarQaragq), ABgd =T fag,
A KA 7 AN FE FAT 4T
425 frarg ... (waum)

Mt waf odw
Ty

Mr,

ag  HwR
§ @ g (waaawa) st

oY werArr i@ : A3 gAHr T
§ (wmram)

Ht o™ oo gEAON ; IF -
oy 9t w1 WFar @ (smaaw)

s megarq wTa: T gAAr A
Tz wSTEIR FT oAMWAT |
&0 Fr oA qITF TG A AT
LT &1 AR W AT qarAr qz foar
2 (wama) AT wTar WG
FI3r FAT F 1 AT qra FEAAT
1 I3 9T Tz e (sgamA) |

SHRI NAGESHWAR PRASAD
SHAHI: Sir, Mr. Gita Ram Kesri is
distributing pamphlets in the House.

and now
because his Calling Attention js hgr,e

L4
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It is breach of the jules. (Interrup-
tions) Mr, Sita Ram Kesri is distri.
buting pamphlets in the House. Thix
is breach of the rules, Sir. (Inters
ruptions) Mr. Sita Ram Kesri is dis-
tributing pamphlets in the House.

This is breach of the rule.
Mr. Sita Ram Kesri ig distributing

pamphlets ijn the House ..

SHRI SITA RAM KESRI: No.
SHRI NAGESHWAR PRASAD
SHAHI: You have done it. iy

SHRI SITA RAM KESRI: No.

(zaaarT)
i s < : w2 fagrd
qredy, st waAtd F fwad

FAT Frigwgs f5a . . . (wwagA)
vie

N gy qdw: I FqW
ANt F Frrst FAQAT @ Fr faar
oo (FTFET)

sy weaqrg g ¢, AL =2 fag
Luwifa, g dad, | (smaa)
...5% 87 & fagg wearaqw faar
7t ... (smamR) ... 7 AEATE
ZAF ASIMAT & [GAIE FHAT HF
g fasrd w7 ... (mEawA)
.. qg A WL, (mrwm) .,
@R FNAT W% FHaa faorg
i .. (3FFAR) ., L ZATD aE FifT
A & wearaY, Tray Tow fag &
AETTAIT, HET fagrﬂ FTSTAY F WSTTHT
... (mamA) .. m"F I
2 v fraar aﬁt‘t@ wm TR fagr&
aragdfy 7 faar, fraar sAv gy
SgQ Twufgg 7 faar, feaar sOg
gaar pifa Sard & foar, wrowsh
Zqré A faar (wmana) T AR
7 feaar s3 war faar, . (wa-
aR). .. 7 g g fo 399 weerae
7 fQars R oF  FWMT "R
THrd fasrg. | ().
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WRITTEN ANSWERS [0 QUES-
T TIONS
Joint ventures jn the Electronics free
’ Trade Zone in Bombay

*221. DR. LOKESH CHANDRA.:

DR. (SHRIMATI) NAJMA
HEPTULLA:

Will the Minister of COMMERCE
be pleased to state:

(a) what is the number of multi-
nationals who have joined in the joint
ventures in the electronics free trade
zone in Bombay during the year 1980~
81; and

(b) whether their entire production
is exported?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB KUMAR MUKHERJEE):
(a) During the year 1980-81, one unit
with foreigp equity participation, was
incorporated in Santa Cruz Electronics
Export Processing Zone, Bombay.

(b) Yes, Sir. . .
L Tourist Buses at Port Blair

© > %222, SHRI AMARPROSAD CHA-
KRABORTY: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

~
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(a) whether it is a fact that the
Andaman and Niecbar Islands Admi-
nigtration hag only one mini tourist
bus for taking the tourists around Port
Blair for sight-seeing;

(b) if so, whether Government pro-
pose to provide more tourist buges at
Port Blair; and

(c) if so, what are the details there-
of and if not, what are the reasons

therefor? \j

THE MINISTER OF TQURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir. However,

additional] tourist buseg for sigh$-
seeing are available with . private
operators,

(b) and (c¢) The Andamapn and Nico-
bar Administration has already pur-
chased one 25-seater bus chassis. The
bug ig expected to be ready for fthe
forthcoming tourist season,

Balance Sheets of M/s. Swadeshi
Cotton Mills

*223. SHRI G. C. BHATTA-
CHARYA: Will the Minister of
COMMERCE be pleased to state:

(a) whether it is 5 fact that the
balance sheets of M/s. Swadeshj Cot-
ton Mills at Kanpur, Naini, Raibareli-
ly, Udaipur, Maunathbhajap and
Pondicherry have not been published
since their take-over by Government
during the last three years; if Sso,
what are the reasons therefor;

(b) what is the number of such
other textile mills, which have been
taken over by Government and whose
balance sheetg have not been pre-
pareq and published; angd

o s

(c) what are the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI



